RAJYA SABHA

Monaay, the 15th December, 2008/ 24 Agrahayana, 1930 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.
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Adverse effect of present examination system

T*181. SHRI SHIVANAND TIWARI 5T
DR. MURLI MANOHAR JOSHI ¢
Will the Minister of HUMAN BESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that a study has been conducted on adverse effects on students due to
pressure of examination under the present education system;

(b) if so, the facts in this regard and the ill-effects observed due to pressure and stress of the
current examination system;

(c) whether Government has taken any decision to make changes in the present examination
system; and

(d) if so, the details of the decisions taken in this regard 7

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI) : (a) to (d) A Statement is laid on the table of the House.

Statement

(a) and (b) The Ministry of Human Resource Development has not undertaken any specific
study on the adverse effects on students due to pressure of examinations under the present
education system.

(c) Keeping in view the recommendations of Yashpal Committee report of 1993 called "Leaming
without Burden”, and the recommendations of National Focus Group on examination reforms a MNational
Curriculum Framework was evolved in 2005. It has recommended several measures for making education
more child centric like reduction of curiculum load, emphasis on comprehension and application of
knowledge, focus on continuous and comprehensive evaluation, emphasis on testing of competencies
rather than rote memory, making examination more flexible in terms of giving more time for writing
answers, provision of guidance and counseling in the schools etc.

(d) Based on the above recommendations, Gentral Board of Secondary Education (CBSE)
has taken a number of steps as given helow to reduces pressure on account of examination :

tCriginal notice of the question was received in Hindi.

t1The guestion was actually asked on the floor of the House by Shr Shivanand Tiwari.



a.  Shift from content based testing to problem solving and competency based testing.

b. Publication of sample question papers and marking schemes to familiarize teachers and
students about the nature of gquestions and question papers.

¢. Proper weightage to internal school based assessment based on project work and
assignments in important subjects like Mathematics, Social Science and Science.

d. Simplification of question papers in some of the important subjects to provide more internal
choices of questions and also to make the students comfortable in respect of time and
speed.

e. Provision of 15 minutes extra time for candidates to read the guestion paper and to plan
their answers in class X and Xl Board Examinations.

f. Providing five attempts for clearing the compartment examination in two subjects in class X
and one subject in class Xl.

g. Gounseling and helpline programme for students.

NCERT has also taken up the subject of examination reforms with State Education Boards in their
conferences at the national and regional level.

The UGC has also advised all the universities to undertake academic reforms including
examination reforms, continuous internal assessment and the introduction of semester system etc.
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SHRIMATI D. PURANDESWARI ¢ Mr. Chairman, Sir, we do realise the fact that children are under
stress and strain during examinations. However, it must be appreciated that examinations alone are
not the cause for suicides which the children are resorting to. But realising the importance that
reforms need to be ushered in and also realising very well that we need to support and help the
children, various initiatives have been taken by the Ministry of Human Resource Development and the
Government of India. Reform is not something that needs to be ushered in only when there is some
untoward incident. Realising this fact; various Commissions and Committees have been constituted
which have been, periodically, looking into reforms that need to be brought in the education sector.
We had the Ishwarbhai Patel Review Committee in 1977; we also had the NCERT Working Group in
1994, The National Policy on Education Beview Committee was constituted in 1990, Then the vashpal
Committee was also there in 1993, After the Yashpal Committee submitted its report in 1993, called
"Learning without Burden', wide deliberations were held right across the length and breadth of the
country. Based on these deliberations, the Ministry of Human Besource Development constituted the



National Advisory Committee for the purpose of suggesting reforms. Against this background, there
were 21 Focus Groups that were constituted. One such Focus Group actually looked into the reforms
that needed to be brought in the examination system. Based on this, there have been various steps
taken by the NCERT and the CBSE to ensure that there is not such kind of pressure on the children.
Some of the steps, | would like to mention very briefly, are to look into the typology of question
papers; 15 minutes which are given to children before they answer the question paper so that they
have some time to go through the question paper to actually realise and understand how they would
want to answer the question paper. These are just a few steps. There are various other reforms that
have been brought in by the CBSE.

i s faart warfy wgiea, sy A= ek 2 ga SRR S aw T E
TR TRIT - T Ve &, bt ere & 3 b ram o i ot 3 ATl i s I qur W
£ T gama i o & SR RrenEET § =i srereen o ugf teT 8T 8, s o Tt s
St os #+ sder T qarar 2 fob avf 2004, 2005 3R 2006 7 16 T [Fenifat @1 srerear o g vl
2, A1 S9P 918 551 Sl AT a<I1aT &, Sl B IS -Teiioll T81 et TaT 81

Harafr HelGd, § snuds AreEd 9 A W2 qwieA § 98 S A i@ e ave s
AT A SATRY WRAT &, 2 ORE sANT e crawm & off SRy wem € @ ? T iR M ¥ age arel
farenefT &1 91 oo firerar € Sie W1 Ue s 9 die I8 T, ST Sia - e STerT 81 WIRT 8198
ST hirearchical education system %\', W?ﬂ#ﬂﬁ}@%{&]ﬂmﬁg, T AT B & 1S
ST T URT <A g5e AT & S S T SN U T 9§ Wl fws o §, 9 9had fegd
TR TRE BT &1 o €1 57 9 STt 9 i frenfa 7 o et g €, e T srereen s wgf
A5T 81 Hepsd! &, T &4 o 2

sftmwrafa w8Yed: sy ware gfeT)

#ft frare faam: @ wxer 7 59 anaR o ft el sieuae e € A1 SRR S e
BT STE T TN Bl 87

SHRIMATI D. PURAMDESWARI : Sir, the UGC has undertaken various steps to ensure that the
children belonging to the marginalized sections of the society, who are unable to access higher
education, are actually given support in such a manner so that they would be equipped well enough
to actually enter the portals of higher education. Sir, to achieve social equity and socio-economic
mobility of the disadvantaged sections of the society, the UGG has heen implementing the scheme of

remedial coaching for undergraduate and postgraduate students...
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SHRIMATI D. PURANDESWARI: Sir, as the hon. Member has raised the issue of ITs and higher
educational institutions, | have mentioned various steps taken at the higher education level. Similarly,
there have been coaching classes for these children to ensure that they come into higher education.
And even after they come into the portals of higher education, there is a one-year preparatory

coaching classes. ...(Interruptions ...
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SHRIMATI D. PURAMDESWARI: Goming to school education, as | have mentioned earlier, |
would like to re-emphasise that it is not just the examination stress. There has been a study
conducted by the NCERT - actually, the findings are yet to be placed before the NHRD — and it has
been stated that there have heen various other factors besides the examination factor, like, the
socio-economic factors, which are also adding to the stress on children. So, | think, it is not only the
Government, but also the society, parents, all stakeholders, who will have to take the responsihility in

providing support and help to our children.
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MR. CHAIRMAN : Put vour supplementary, please.
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SHRIMATI D. PURANDESWARI: Sir, there are 42 Boards in all, all over the country, and the
Council of Boards for Secondary Education has been periodically holding review meetings to look

into various aspects of the education reforms that need to be brought in. Sir, one such meeting was



held at Hyderabad on 9th and 10th August, 2008, and one of the areas of discussion was

recommendation regarding de-stressing of examination. ...(Interruptions )...
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SHRIMATI D. PUBANDESWARI: Which means, Sir, periodically at these conferences and
meetings reforms that need to be ushered in the examination pattern have been discussed on and
off.

Sir, with reference to counselling the parents, we have various counselling mechanisms in place.
About 11 years ago, a counseling mechanism had been set up both for parents and for students. In
these, we have counsellors from the CBSE -affiiated schools, private schools, psychologists, social
scientists. All of them are members in the counselling mechanism process which is held, and parents
are also counselled in the process. Sir, we also have a web-based counselling which is done. This
was initiated on the 13th September, 2008, where both parents and students actually seeck
counselling, and they are counselled by the Chairman of the CBSE. Untl now, since its
commencement, in the web-based counselling or weh-based interaction, as we would call it, Sir,
there have been 1862 questions asked by students alone, and 842 questions that have been asked
by parents. So, it is unfair and probably incorrect to say that we do not counsel the parents. The
questions ranged from how do students attain good percentage of marks, what could they do after
the subjects that they have chosen. So, it is a wide range of guestions that have been addressed,

and it is incorrect to say that the parents and students are not counselled.
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SHRIMATI D. PURANDESWARI : Sir, there have been various steps taken by the CBSE to make
changes in the present examination system. First and foremost, Sir, there is the 15-minute grace
period that is given to the child, even before he or she starts attempting the guestion paper so that

they can actually comprehend which guestion they would want to answer first or in which line they



would want to answer the question. Besides this, Sir, there is a continuous evaluation of the child
which is done all through the ysar, and 20 per cent of these marks are added to the final examination.
So, it is not just based on the final examination, but there is a continuous evaluation process in place,
Sir, wherein the performance of the child is actually closely watched and is taken into consideration.
We do not give percentages in the CBSE-affiliated schools. Sir, it is the grading system that has
besn ushered in so that the pressure and the fear of attaining low marks and failing would be
dispelled with. The other very important change here is the bringing in of the compartmental system
wherein we do not tell the child in the class X that he/she has failed but give children an opportunity;
in case they do not secure the desired marks in two subjects, then they are allowed to appear in
June-July itself so that they could clear it and not lose a year so that fear of losing a year is not there.
Similarly, in class Xl, there is a provision for one subject in case the child has not been able to clear,
to be able to give a compartment. So, we do not use the term 'fail, but we say 'compartment

examination” which the child can take without the fear of having to lose a year.

These are just some of the reforms that have been brought in so that the fear of the examination
is not on the child. But, once again, Sir, let me, through you, bring to the notice of the august House
that it is not simply the school and the Board, but the anxiety of the parents is also at times

transferred to the child which is also very detrimental to the child.

DR. K. KESHAVA RAO: Sir, | ask a straight question. The guestion is about the adverse effects
on the students as far as examinations are concerned. You say that we have not made any study;
but your own statement that the National Focus Group on Examinations — not only one, there have
been 17 such National Study Groups and every year, the State Education Boards have been meeting
to review the examination system with a focus on how to evolve mechanisms to avoid adverse effects
on the child contradicts it. We have the Yashpal Committee report which also tried to lessen the
burden on the students. Keeping that in view, can you tell us how the Government will systematically
work on some kind of a scheme which will further lessen the burden; as you said, you give 15 more
minutes, it is not an answer on the adverse effects, but it is something to do with the examination
reforms. We do not have detention system in Andhra Pradesh, till very recently. Many States do not
have the detention system. That has relieved the boys from the adverse eftects. That kind of
recommendations are available in the Yashpal Committee report, in the NCERT recommendation as
also in the Mational Focus Group's recommendation. Can we codify them and incorporate them into

guidelines to be followed ?

SHRIMATI D. PURANDESWARI: Sir, NCERT has been conducting regional conferences with
chairpersons of various Boards of School Education during the last three years to reflect on critical
issues related to the examination system. These discussions have been held in a very conducive
atmosphere and these have been shared with the Chairmen of the other Boards also, and they are
requested to take cognisance of these recommendations and to see that they are actually
implemented in their own Boards. Some of the States have taken very good initiatives, for example,
we have the grading system which has been introduced in most of the States as the hon.

Member has pointed out — Andhra Pradesh, Haryana, Kerala — and there have also been training



programmes which have been conducted for paper setters in the States of Uttarakhand, Madhya
Pradesh, VWest Bengal and Manipur. There have been various programmes conducted for teachers
training through Edusat and many Boards have come forward and many States have come forward

to accept and undertake the teachers training programmes.

We have been continuously in dialogue with the other Boards to talk to them and to request them
to look at the reforms that have been suggested in many of the regional conferences. Otherwise,
also, Sir, as | had mentioned earlier, reforms is an ongoing process and wherever we feel we need to
firm ourselves up, we have always deliberated upon it. There has been a study which has been
conducted by NCERT on the adverse effects of examinations and these recommendations are yet to

come forward and we are awaiting them.

SHRIMATI JAYA BACHCHAN: Sir, since we have agreed to work together and not really attack
each other, | think, the Minister-incharge here has been a very sincere and very hard working
Minister., She has always come very wel prepared with all her answers. S0, with due respect to our
senior Member, Joshiji, | would like to say that she definitely has an idea of what is going on in the

education system.

I have a small question. Madam, you are aware that all students in a school or in a college, it
starts from a school in a primary level that all students do not have the same competence or
intelligence level. Students who are not as brilliant as the others need to be given special attention,
special education. Are we making an effort to see that this kind of system is followed? This is
followed all over the world, in every progressive country. | think, we are progressive enough, our
thinking is progressive, you are a very progressive person. | think, you have to concentrate hecause
later on when these students have to compete with briliant students during examination, do not
come up tothe mark. They are aware that they are not up to the mark and their insecurity starts from
there and, then, the next step happens, as you have just said, they commit suicide or they have
problems. These are psychological problems. Students who are not as brilliant as others in the same
class need special education to come up to the mark. | think, if | am not going off the mark, you
would have seen a film called Taare Zameen Par. That should be enough to tell you that students
need special attention. Students who are not up to the mark in competition with the others need
special attention so that when they come to a certain level, when they have to sit for competitive
exams they are on par and they come up to the same level and they do not go through depression,
parents do not go through the anxiety and we do not have suicides. Madam, | think you need to take

care of this and see that this is implemented. Thank you.

SHRIMATI D. PURANDESWARI: Sir, once again | would like to emphasise that along with the
Government's and the various Board we would also request the parents to support these children. It
is very important that these children get the right kind -of support at home. Inclusiveness is one of the

comerstones of our education policy in India. So, we have not left out any child with special nesds or



with disabilities out of the education system. Even in our Sarna Shiksha Abivaan, again, if | am not
slightly going away from here, it has been an important component in one of the flagship
programmes and in various schools we have heen sensitising teachers not to segregate these
children and to ensure that these children are actually mainstreamed into education after the little
support which is required and is needed to be given to them. But, again, Sir, | would once again
plead, through this House, to the parents and to everybody else that it is very essential that these

children get the necessary support even at home which is very important for these people.
Pending cases in subordinate courts

*182. SHRIMATI SHOBHANA BHARTIA: T1
SHRIVIJAY JAWAHARLAL DARDA:
Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether Government is aware that more than three crore cases are pending in various
subordinate courts across the country;

(b) it so, the facts and details thereof;

(c) whether the factors responsible for such pendency in subordinate courts have ever bheen
assessed;

(d) it so, the details thereof; and

(e) the steps taken/directions issued by Government to speed up disposal of cases in
subordinate courts?

THE MINISTER OF LAY AND JUSTICE (SHHI H.R. BHARDWAJ): (a) to (e) A Statement is laid
on the Table of the House.

Statement

(a) and (b) As per the information available, about 2.52 crore cases are pending in the
Subordinate Courts in the country. A Statement indicating the number of cases pending before the
Subordinate Courts, State-wise, is enclosed as Statement-1 { See below).

(c) and (d) A Statement showing the factors responsible for such pendency of cases is
enclosed as Statement-ll ( See below).

(e) Time bound disposal of cases is within the exclusive domain of the judiciary. However, in
order to facilitate speedy disposal of cases, Government has initiated a number of measures.
Government is implementing a scheme for Development of Infrastructural Facilities for Judiciary under
which financial assistance is provided to the State Governments and Union Territory Administrations
for construction of court buildings and residential accommodation for Judges and Judicial Officers.
Government is also implementing a scheme for computerization of District & Subordinate Courts,
Fast Track Courts have been set up for speedy disposal of long pending Sessions cases and the
cases involving under-trials in jails. Alternative modes of disposal including mediation, negotiation
and arbitration have been encouraged. Some legislative measures have also been introduced for
improvement in judicial procedurs and for expediting disposal of civil and criminal cases in courts.

t1The guestion was actually asked on the floor of the House by Shri Shivanand Tiwari.



